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States to assess the possibilities of creating 
employment during the Fourth Five Plan and 
Fifth Five Year Plan period; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI 
MOHAN    DHARIA):   (a)    and    (b)  A 
statement is laid on the Table of the House. 

STATEMENT 

Central Government has not sent any team 
of representatives to assess the possibilities 
of creating employment during Fourth and 
the Fifth Five Year Plans. However, a 
Central Team headed by the Minister of State 
for Planning has so far visited Kerala Tamil 
Nadu, Mysore, Maharashtra, Gujarat, 
Rajasthan, Uttar Pradesh, Bihar and West 
Bengal with the limited purpose of 
discussing the proposals formulated by State 
Governments under the Half a Million Jobs 
Programme for educated unemployed during 
1973-74. These schemes have been 
formulated on the basis of broad guidelines 
given to the State Governments by the  
Planning Commission. 

The schemes are intended for implemen-
tation in 1973-74. They will no doubt have 
their effect in the Fifth Five Year Plan. The 
Central Team, however, is not assessing the 
larger question of employment opportunities  
during the     Fifth  Plan  period. 

RULES AND    PROCEDURE IN P & T 
DEPARTMENT 

176. SHRI DEBANANDA  AMAT: 
SHRI M. K.  MOHTA: 
SHRI CHANDRAMOULI JAGAR-

LAMUD1: 
SHRI K. C. PANDA: 
SHRI   SUNDAR   MAN I   PATEL: 
SHRI K. P.  SINGH DEO: 
SHRI LOKANATH MISRA: 

Will the Minister of COMMUNICA-
TIONS be pleased to state: 

 
(a) whether Government are considering 

simplification of rules and procedures in the 
P&T Department; 

(b) if so, the salient features thereof; and. 

(c) the progress made so far in this re 
gard? 

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA): (a) 
Yes, Sir. 

(b) On the Postal side a Cell has been 
formed to study the procedures. The salient 
features of the study are:— 

(i) Procedures for handling of mails 
from despatch to delivery; 

(ii) Procedures for the booking and 
payment of MOs; 

(iii) Procedures for the booking and 
delivery of registered and parcel mail; and 

(iv) Procedures in the Sub-Account and 
Treasury Departments of the Post Offices. 

(c) Based en the study in the last seven 
months some procedures have been sim 
plified. They are:— 

Orders issued :... 

(i) Printing of advance work papers in   
RMS. 

(ii) Discontinuance of unnecessary air 
bags which will not connect the day's 
delivery after receipt at the office of 
delivery. 

(iii) All bulk postings should be ac-
cepted at the counter. 

(iv) Multi-purpose counters to eliminate 
queues in post offices. 

(v) Printing of particulars of due mails 
in registered abstracts in POs. 

(vi)  Evolving    a    proper    pattern of 
sorting. 

(vii) Prescribing a standard for closing 
of bags. 
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(vii i )  Dispensing with addressee's re-
ceipt in respect of registered letters and 
registered parcels and instead taking 
addressee's signature in the delivery slip 
itself in offices where the delivery slip 
system is in vogue. 

fix) Abolition of monthly abstract of 
branch office transactions. 

SHIFTING  BY  PHILIPS  (INDIA)   
LTD., FROM WEST BENGAL 

177. DR. R. ;K. CHAKRABARTI: 
SHRI  K.  B.  CHETTR1: 

Will the Minister of INDUSTRIAL DE-
VELOPMENT AND SCIENCE AND 
TECHNOLOGY be  pleased  to  state: 

(a) whether Government have gone into 
the charges brought by the West Bengal 
Government against Philips (India) Ltd. for 
unauthorised shifting of licensed capacity  
from  Calcutta: 

(b) whether it is also a fact that certain 
officials in Directorate General of Technical 
Development are trying to stall the  
investigation  against  this  firm;  and 

(c) if so, what action Government propose 
to take against  these officials? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY (SHRI C. SUBRA-
MANIAM): (a) West Bengal Government 
had brought to the notice of Government 
certain allegations against M/s. Philips 
( India)  Ltd. which, inter alia, included 
alleged unauthorised shifting of licensed 
capacity from Calcutta. The matter is being  
looked  into. 

(b) and (c) The allegations relating to the 
alleged unauthorised shifting of capacity from 
Calcutta had not been referred to the 
Directorate General of Technical 
Development and, therefore, the question of 
D.G.T.D. officials trying to stall an 
investigation into these allegations does not 
arise. 

 

 

UREFORMS   IN   THE  PRESENT   
LAW OF CENSORING FILMS 

178. SHRI O. P. TYAGI: Will the Minister 
of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether Government feel that the 
present rules of the Film Censor Board have 
failed to check the production and screening 
of unseemly films; 

(b) if so, whether Government propose to 
introduce reforms in the present law and the 
procedures of the Board of Film Censor so as 
to encourage production of good films in the 
country which may be in public interest;  and 

(c) if not, what are the reasons therefor?] 

 


